IN THE NATIONAL COMPANY LAW TRIBUNAL: CHANDIGARH
(through Hybrid Mode)

COURT-|
ltem No. 1
IA No. 1120/2024
CP (IB) No. 29/Chd/Pb/20?lr2]
IN THE MATTER OF:
Canara bank ...Petitioner/ Financial Creditor
Vs.
Laggar Industries Ltd ...Respondent/ Corporate Debtor

Under Section: 7, IBC 2016, Rule 154, NCLT Rules

Order delivered on 03.05.2024

CORAM:

SH. UMESH KUMAR SHUKLA SH. HARNAM SINGH THAKUR
HON’BLE MEMBER (T) HON’BLE MEMBER (J)
PRESENT:

For the Applicant in IA No. 1120/2024 : Mr. Arora Kumar Vishwas, Advocate

Mr. Abhishek Bhateja, Advocate
ORDER

IA No. 1120/2024

This application has been filed under Rule 154 of the NCLT Rules seeking
rectification of order dated 01.05.2024 passed by this Authority in which Mr. Sanjay
Kumar Aggarwal was appointed as IRP, however, it is pointed out by learned counsel
for the applicant that vide order dated 02.04.2024 passed in IA No. 759/2024, Mr.
Sanjay Kumar Aggarwal was replaced by Mr. Rajiv Khurana, new proposed IRP and
the said application was allowed on when the order in the main petition was reserved
on 02.04.2024. However, due to oversight, the name of Mr. Sanjay Kumar Aggarwal,

the erstwhile proposed IRP has been mentioned in the order dated 01.05.2024. It is



stated by learned counsel for the applicant that already Mr. Sanjay Kumar Aggarwal
has published the public announcement in the Newspapers and he may carry on
further steps in the Corporate Insolvency Resolution Process. It is seen that both the
above mentioned orders were passed by the Bench constituting of Sh. Harnam Singh
Thakur, Member (Judicial) and Sh. L. N. Gupta, Member (Technical) and today this is
a special Bench, therefore, the matter may be listed on Monday i.e. on 06.05.2024 in
the supplementary list before regular Bench.

In the meantime, Mr. Sanjay Kumar Aggarwal, IRP is directed not to take
any further steps in the CIRP process. Let a copy of this order be given dasti to the

learned counsel for the applicant.
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